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*343. [The questioner (Shri Nandi Yellaiah) was absent for answer
vide page 33.]

Allocations for Rail over bridges
*344. SHRI R. KAMARAJ: Will the Minister of RAILWAYS be pleased
to state:

(a) the details of financial allocations by the centre, for the on-going
construction of rail over-bridges, all over the country, zone-wise;

(b) the proposals pending for approval of the Cantre for construction
of rail over-bridges, State-wise; and

(c) the time-frame fixed by Government for clearance of the pending
proposals, in view of the heavy vehicular traffic?

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR): (a) to (c)
A Statement is laid on the Table of the House.

Statement
{a) Financial allocation made by the centre, zone-wise for the on
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going construction of Railway over bridges all over the country is as
under:

(Rs. incrore)

Railway Zone Allocation during 2002-03
Central 2511
Eastern 19.28
East Central 17.44
Northern 35.24
North Eastern 5.60
North East Frontier 6.88
North Western 3.83
Southern 103.23
South Central 52.41
South Eastern 2.7
Western 23.07

TotaL: 325.00

(b) and (c) Level Crossings having traffic density of 1 lac or more
Train Vehicle Units {TVUs) (TVU-a unit obtained by multiplying the number
of trains with the number of road vehicles passing over the level crossings
within twenty four hours) are considered for replacement by road over/
under bridges on cost sharing basis. Proposals for construction of such
Road Over/Under Bridges are sponsored by concermed State Governments
duly prioritising the list of works and fulfitling the prefiminary formalities
required under extant rules. The State Governments are required to give
undertakings for closure of such level crossings on completion of the
Road Over/Under Bridges. All such proposals are expeditiousty sanctioned
in the Railway Budget/During Supplementary Demands for Grants or on
Out-of-Turn basis during the year. Proposals received so far from various
State Governments have been sanctioned and further proposals which
shall be received in time before the budget shall be considered for inclusion
in the Railway Budget of 2003-04.

SHRI R. KAMARAJ: Sir, my first supplementary is, whether the
Government is aware that the financial allocation from the Ministry of
Railways has not yet been released, even after the completion of over-
bridges in Tamil Nadu. If so, what are the measures taken by the Ministry
{o settle the arrears in respect of the completed railway over-bridges?
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SHRI NITISH KUMAR: Sir, | do not have such information. If there
is any such type of problem, | am ready to sit with him; | will solicit
information from him, d&nd | will try to sort it out. | am not aware of it.

SHRI R. KAMARAJ: Sir, Tamil Nadu is in need of 76 more railway
over-bridges in order to control the growing vehicular traffic, Out of these
76, proposals for construction of 15 over-bridges have aiready been sent,
and the Government of Tamil Nadu is preparing proposals for the remaining
61 over-bridges. So, my second supplementary is whether the Ministry of
Railways will come forward again to sanction these proposals and release
the financial allocation early. '

SHRI NITISH KUMAR: Sir, | can only assure that | will sanction all the
proposals of the State Govemments, if those proposals qualified our norms,

Closure of fertilizer plants

t*345. PROF. RAM DEO BHANDARY: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) the details of fertilizer plants closed down by Government in the
country and the reasons for their closure;

(b) whether the concemed State Governments and public of those
States have opposed this move; and

(c) if so, the action Government are taking to restart those plants?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI TAPAN SIKDAR): (a) to (c) A Statement is laid
on the Table of the House.

Staternent

(a) to (¢) The Government, after having considered the representations
of State Governments and other interested parties, have decided to close
down the following plants/units of Hindustan Fertilizer Corporation Ltd.
(HFCL), Fertilizer Corporation of India Ltd. (FCIL) and Pyrites, Phosphates
and Chemicals Ltd. (PPCL) as they have not been found techno-
economically viable;

1Original notice of the question was received in Hindk,
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